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Furnishing wrong acceuniy by Coal India
Limited officialg
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GURUPAD-

ip of the Con-
the Ministry  of
wsmiitad its report
iczation that former top
imited officizly have da!ibera-
tely muos d the accounts (o project
picture of good perfor-
headad by them;

(1) if =2, what are the details regarding
this mat:er and what action has been taken
agaiist the poersons responsible therefor?

THE MINISTER OF ENERGY (SHRI
VASANT SATHE): (a) and (b) The
Sub-Group of the Consultative Committee
of the Ministry of Energy has submitted
its =sport racently. The Sub-Group have
observed cr-alie that the then Chairman,
Coa! Indiz Limited, the (hen Chairman-
cum-Manazin Director Bharat  Coking
Cor’' Limited and +he then Chairman-cum-
Maraging Director,  Western  Coalfields
Lim'ted, ol the thres, wers to retire dur-
ing “he v2ar 1985 and hence they seem
to hove moads deltberate attemnt to pro-
ject exnozerstad rosy picture of the com-
pani:; headed by them,

[17 NOV.

1986] to Questionis 158

In April, 1985, Coai ki Limited
reported that on the bhasis of the best pos-
sible estimates of subsidiaries, Coul India
Limiied had made a profit of Rs. 13.383
crores during the e 1984-75, With
the comp'ction of sic and
financial accounts of Coal Irwin
it was found that coal

and its subsidiaries.

India Limited had =uifeved averadt 10ss
of Rs. 78.03 crores

The main var:
n the accounis of two comp
Bharat Coking Coat
losg ircreased by Rs,

Wesiern Ctall

< and
nrofit

decreased by R-. I9. om the
original estimate. Was
constituteg by the G . wong
info the reason. for aitor in Bharat
Coking Coal Limited’. -eportad loss in
the estimutes of 4 audited
financial accounts on was

n
o0 o Tne

substantial in respect ©
Westzry Coalfields L

ternay Committee was by the
Weastern Coalfields Timitad 2robe into
th, variations In accorat, o this Com-
panv. Based on the oo of Task

appropriate
rtedltaken

ForcaiInternal  Comn .
dizciplinary petion has Teen in
against the erring officers.

While toere i. no provision in the Coal

India Limited’s Conduct, Discicline and
Appeal Rules to take action against  the
retired officers. if action had not  been
initiated against them while in service,

the comments of the then CMDs on  the
observations of the Sub-Group have been
called for.

Letters of intent recommended by grissa
Govermitent for clearance

1317. SHRT SUBAS MOHANTY . Wili
the Ministey of INDUSTRY he pleased
to state:

(a) how manyv cases for issue of letters
of infent recommended bv the State Gov-
ernment of Oris™n are pending with the
Central Government for clearance and
the duration of their pendency; and

(b) what action Government propose
to take to finalise the same?



